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THE BUDGET— (GENERAL  
DISCUSSION)  (RAJASTHAN), 1967-68  

SHRI BHUPESH GUPTA (West Bengal): 
Mr. Chairman, I am grateful to you for 
calling me to speak after such great 
excitement. Let us travel from the 
neighbourhood of Raj Bhavan to Rajasthan. 

SHRI B. K. P. SINHA (Bihar): From Mr. 
Rajnarain to Rajasthan. 

SHRI BHUPESH GUPTA: No. Mr. 
Rajnarain is my friend. He is my friend 
always. You are trying to divide us, but it will 
never happen. I need not agree with him on 
everything. Now, Mr. Chairman, this should 
have been discussed today in the newly 
elected Rajasthan Assembly and it is most 
unfortunate that this Parliament is called to 
discuss a subject which is intimately and 
almost exclusively the subject of a State of the 
Indian Union, in this case, Rajasthan. 
Therefore, I protest against the manner in 
which the Union Government has encroached 
upon the autonomy and the constitutional 
rights of the people of Rajasthan and in parti-
cular of the State Assembly. As you know, 
there is the guiding principle that there shall 
not be any taxation without representation, 
which was popularised by the freedom 
fighters and pioneers  of democracy    in    the 

United States of America. Here it is not a 
question of voting any taxes, but Budget 
matters and financial matters of this kind are 
to be considered by the representatives of the 
people of a particular State and sanctioned by 
them. That power has been taken away, even 
for a short time, if you like, from the people of 
Rajasthan and from their elected 
representatives constituting the State 
Assembly by this Government for no other 
reason than that of serving their narrow par-
tisan ends. I charge this Government with 
political malice, with political vendetta, with 
political bad faith all along the line, in dealing 
with the Rajasthan affair. I have been per-
sonally associated with the various re-
presentations that have been made over this 
matter to the President of India. It is well 
known that I am poles apart ideologically and 
politically from the Swatantra Party or other 
parties which have formed the coalition or the 
Samyukta Dal. We have only one member in 
the Rajasthan Assembly. He does not belong 
to the Samyukta Dal, but at the same time he 
has abundantly made it known to the 
Governor and to the President personally that 
in the formation of an alternative non-
Congress Government, his support and vote 
should be courted on the side of the Samyukta 
Dal, so that there is no difficulty whatsoever 
in an invitation being given to them to form a 
Government. That has not been done. The 
Governor has acted in a manner which, to put 
it mildly, is wholly improper and per haps 
unconstitutional. The Governor, in his press 
conference of March 4, said that he did not 
take into account the votes of the 
independents. He should have taken into 
account the votes of independents in counting 
as to which side has got how much sun-port. 
Why did he not do so? He should have taken 
them 'into account as the other State 
Governments have taken them into  account. 

[THE DEPUTY CHAIRMAN in the Chair] 
Therefore, again, it was an arrangement to 
suit    the    ruling    Congress 
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discounted the independents in calculating 
which side or which party or which leader has 
the majority behind him. Therefore, the whole 
thing has been done in dramatic manner, with 
the utterest bad faith, in a scandalous way 
which is unworthy of a Government which 
goes by the name of parliamentary 
government. How was it done? In the 
elections the Congress Party did not receive ft 
majority in Rajasthan, as in many other States 
in the country. It was a magnificent 
demonstration by the brave people of 
Rajasthan that they turned down the Congress 
from office or wanted to turn it down and 
voted against Congress power. Do I take it 
from this equally that they were voting for the 
Rajas or the Maharajas or supporting Ranis 
and others in their reactionary programme? I 
do not come to that conclusion. It was a 
rightful anger, indignation of the masses let 
down in the course of twenty years of un-
broken Congress power which led to the 
debacle of the Congress in the last general 
election all over the country. The great 
Rajasthan people stepped into the scene with 
majesty and marched forward with the rest of 
the people in order to bring about nemesis to 
the Congress Party. Therefore, it is a verdict of 
democracy as far as the people are concerned. 
If today certain reactionary parties want to 
take advantage of this situation, it is our 
misfortune in the sense that we of the left 
democratic organisations are weak there and 
not strong enough so that we can claim the 
title to leadership of an alternative government 
or be in a position to form a government. But 
that is no reason why the Swa-tantra Party 
should not be allowed to form a government. 
The verdict of  democracy   has  to  be     
respected, 
whether it suits yoti or not. That is why we of 
the Communist Party, despite our very 
serious differences with  the   Swatantra   
Party,  take   Ihe 

stand that at least in the formation of the 
Government, our name should be counted on 
the anti-Congress or non-Congress side. So, 
93 votes in the Assembly were clear. To the 
Rashtrapati Bhavan 93 MLAs came and 
presented themselves to the President 
personally, when they constituted the majority. 
Mr. Chavan was present and so was I. IV r. 
Chavan could not challenge these people or 
the correctness of then representation, but yet 
we are told that there is doubt about the majo-
rity. As far as the Congress Party is concerned, 
it believes in double standards. It is a 
wholesaler in double standards. I do not know 
of any party in the world's parliamentary 
system which believes in double standards in 
the manner in which the Congress Party 
believes in ui practises. In Kerala in the mid-
term election jof 1965 the Marxist Communist 
Party was returned as the single majority 
party. It was never invited to form a 
government by the Governor, even though all 
the other Opposition parties supported the 
leader of the Marxist Communist Party and 
demanded that he be invited to form the 
government. Wr / was he not invited? Because 
at that time it was a question of a non-Cong-
ress Government coming into existence. And 
what happened? They even dissolved the 
Kerala Assembly in order to satisfy their ego, 
their hatred, their animus against the Op-
position. The result is that the I ress Party has 
now been reduced to a minority of nine 
members in 11 i Kerala Assembly. Well, the 
people have punished them. I have no doubt in 
my mind that people will punish the 
calumniators, the tradu-cers of democracy 
who sit heiev. whether in Rashtrapati Bhavan 
or in the Central Secretariat, whether in the 
South Block or North Block, whenever 
another chance come--. But a crime has been 
committed. I think, Madam Deputy Chairman, 
there should i*ot be any provision in the 
Constitution empowering the Governor to 
dissolve  in this manner 
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or suspend in this manner any elected 
Assembly. The President cannot suspend the 
Parliament. Why should the Governor be in a 
position to suspend the Assembly on tne 
orders of some people? That is what I ask. 
Therefore, I think that the Rajasthan episode 
has emphasised the need of an amendment of 
the Constitution so that the Governor does  
not  have  any such  Power, 

Madam, it was open to .he Govei-nor to 
allow the leader of the Samyukta Dal to form 
a Government and ask him to face the 
Assembly. The Assembly should nave been 
summoned, but it was not. Why the Assembly 
was not summoned, I ask. We are told that the 
Assembly could not meet and before that the 
proclamation was issued. If that is so, in many 
parts of the country you would toe justified in 
issuing a proclamation and suspending the 
Assembly. I am glad that the Congress 
Members are not saying that the West bengal 
Assembly should be suspended for two 
months or so because there was some 
breakdown of law and order for a few hours in 
Calcutta. I m glad they are not saying that. But 
what a logic. It is very difficult to argue with 
these Congress people. They are arrogant; 
they are impervious to commonsense. The 
power-drunk people have not learnt a lesson 
even after their debacle in the elections. I even 
hate tc argue anything with them. You can 
argue with a stone wall and in-ike it see sense 
but never can you gain anything by arguing 
with thes* haper-vious people who control the 
Union Government. I know how it has come 
about. I tell you even at the Secretariat level 
they were not in agreement. Whereas some 
Secretaries were opposed to this kind of 
proclamation, Mr. L. P. Singh, I understand, 
was in favour of this proclamation. That is 
how they behave. I say this thing because the 
bureaucracy runs the country. The more 
inefficient  the     Ministers     are     the 

greater the scope for the bureaucracy, because 
they suffer from an inferiority complex, these 
Congress leaders, when they stand before an 
I.C.S. or I.A.S. officer. But see how we behave 
with those officers in West Bengal and other 
places. We make them realise that it is their 
duty to serve the nation and to pursue demo-
cratic policies. Government shall be a 
responsible, popular Government but by no 
means a bureaucratic Government. That is how 
we should behave, but here the pany Ministers, 
who by chance and for factional and other 
reasons have come to occupy the Treasury 
Benches, go by the advice trotted out to them 
by the case-hardened bureacracy. But I will not 
blame the bureaucracy because they do not 
contest the elections. I blame Mr. Chavan, I 
blame the Prime Minister, I blame the whole 
lot of them who behave in this manner and ride 
roughshod over the parliamentary institutions. 
Madam, it is nothing short of conspiracy in 
Rajasthan. It seems they are interested in 
allowing a lot of time to Mr. Sukhadia to buy 
up people, to corrupt people, to indulge in 
political seduction and kindnapping so that 
they can claim a majority. I understand that the 
time is being given to Mr. Sukhadia so that he 
can come here or go to the Governor to tell 
him that now he has arranged it and he could 
be called to form the Government. That is my 
fear. That is the apprehension of everybody. 
Therefore, I see that the continuance of this 
proclamation is in the interest of the Congress 
Party alone and for no other's interest. We 
repudiate this kind of thing. I think such 
people should be impeached. Mr. Sampurna-
nand should have been asked to resign and 
should have been asked to go elsewhere. Still 
he continues there as partyman. Every bit of 
his being he is a partyman. We know how after 
Mr. Kamaraj's clarification that the largest 
single party should be invited to form the 
Government immediately the Governor chose 
to dance to the 
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Command, and Mr. Sukhadla was invited and 
even after that he could not form a 
Government. Such a man should not be 
allowed to hold parliamentary institutions to 
ransom in this manner. He should be asked, 
on the countrary, to be content with the 
opposition now forming the Government and 
with facing the opposition on the Treasury 
Benches and occupying their place in the 
opposition. That is how they should behave. 

Madam, how the State Governments are 
functioning I will tell you. Some days ago Mr. 
Annadurai made a serious charge. I may draw 
your attention to what appeared in the Hindu 
on the 30th March. Mr. Annadurai made a 
charge that the Bhaktavatsalam Ministry, the 
outgoing Congress Ministry which had been 
defeated In the elections, which was in. office 
for the twilight period, that Bhaktavatsalam 
Ministry removed certain files Of the Home 
Ministry under the State Government to the 
Union Home Ministry here. This allegation 
was made by no other man than the Chief 
Minister of a State. Please note it. He said 
files which belonged to the Home Ministry of 
the Madras Government were being taken 
away by a Government which had been 
defeated, which was in office pending the 
formation of the new Government, to New 
Delhi to the Union Home Ministry. It was a 
crime. It was a crime against the Constitution. 
If you refer to the Seventh Schedule of the 
Constitution, you will find that Police is a 
State subject and all the files are the exclusive 
possession of the State Government. Nobody 
has a right to take them away, and yet that 
was being done. It was theft, and theft is no 
less a theft even if it is committed under the 
camouflage or cover of the Constitution. After 
that allegation had been made by Mr. 
Annadurai, Mr. Bhaktavatsalam, the defeated 
Congress Chief Minister, the great Congress-
leader in-Tamil-nad, found things going hot, 
and he has come out with a statement. I invite 
your attention to his slaterner.t. 

to what he has said. Mr. Bhaktavatsalam has 
said: "Files flad not been shifted to New Delhi 
but these files had been destroyed on my 
order". Well, this is what he says. Here again 
according to the Times of India of today, Mr. 
Bhaktavatsalam, former Chief Minister of 
Madras, had said that he had ordered that files 
relating to the anti-Hindi agitation in the Stat; 
need not be kept. Then he gave hi? precedent. 
He said that when th? British Government 
handed over power to Congressmen, all paper; 
relating to Congressmen involved in the 
freedom movement were not made available 
to the new Government. Thus Mr. 
Bhaktavatsalam justified the burning of the 
files. Madam Deputy Chairman, such are the 
men, these art; the constitutional buccaneers 
sitting in positions of authority. 

THE DEPUTY CHAIRMAN: You should 
speak on Rajasthan. 

SHRI BHUPESH GUPTA: This is what is 
going on. I am coming to that. This is very 
relevant. That is what happened to the files. 
Therefore, I say that they are doing this kind 
of thing. Madam Deputy Chairman, it is 
vandalism. I think Mr. Bhaktavatsalam in 
order to cover up the Centre said that he had 
burnt the files. Whether the files had been 
transferred to the Centre or burnt, in one case 
it is theft; in the other case arson and 
vandalism. In both cases-such persons are 
liable to prosecution. I do not know the 
constitutional details of the law. But can a 
Chief Minister who had been defeated, before 
he quits office, order the burning of files? 
Suppose Mr. Bhaktavatsalam ordered that the 
Secretariat of Madras shall be burnt, would he 
be free from prosecution for arson? No. He 
would have been prosecuted. The Chief 
Minister was acting beyond his code of 
employment, outside his capacity and 
jurisdiction. Therefore his action amounts to 
participation in the destruction   of  public  
property. 

THE DEPUTY CHAIRMAN: Please speak 
about Rajasthan. 
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SHRI BHUPESH GUPTA:  I would ask Mr.  

Annadurai—Madam,     please do not interrupt, 
I am     coming     to Rajasthan—to      consult        
competent lawyers  as  to  whether  Mr.  
Bhakta-vatsalam, on the basis  of  the state-
ment which he has made, could not be 
prosecuted for the destruction of public 
property.    This is a matter to be seriously 
considered, not like any kind of revenge.   But 
if this happens, what will happen by the time 
we finish 50 years of    parliamentary      
career—no files will be found    here.    We    
will destroy    some     files,     the     Congress 
will     destroy     others  and     nothing will 
have been left if that practice is followed.   
Well, in British Parliament you cannot think of 
it.   In our country nobody bothers about it, it 
seems. In England a report of this kind the 
publication of this report that an outgoing 
government for party    reasons had destroyed 
files would have created almost a revolution.   
But here everything is smooth.    Well I think     
the non-Congress Governments, whenever they 
come    to      Delhi—their    Chief Ministers 
and others—should make it a point to take up 
the issue from a constitutional,     political     
and    legal angle,  and  apart from  anything 
else consider the prosecution of those people 
responsible for the theft and burning of files.    
Madam, in West Bengal-the same thing is 
happening; in other places the same thing is 
happening. I know how they behave.    The    
fifth columnists of the Central Government in  
the  State Governments should be very 
carefully watched, namely,    the 
administration.    I know,    when     we were in 
Government in Kerala   how the Home 
Ministry here planted some of their IAS 
officers, the fifth columnists of the Centre, who 
used to indulge in secret,    clandestine    
correspondence, one of which came into our 
hands and we     showed     it to    Mr. Gobind     
Ballabh     Pant     and     Mr. Jawaharlal Nehru 
at that time.   Now, therefore, who is      in    
authority    in Rajasthan? In Rajasthan the 
Congress is  in  authority.        Governor's      
rule means nothing.    It is a camouflage, it is 
the same official, the same Congress regime 
masquerading as the    Gover- 

nor's rule, which is running the show in 
Rajasthan. I should like to know-is that how 
they should take the electoral verdict? Is that 
how they should behave? 

Madam, I am told that the Assembly will 
be recalled, that the Proclamation will be 
revoked. When? Here again, they have made 
it a prestige issue. The thing is, if they 
revoked it earlier, then it would look as if 
they are bowing to the people. But this 
arrogant Congress Government never likes to 
look as if bowing to the people unless the 
people kick them out completely. This is one 
thing. 

Secondly, they are waiting for the 
Parliament session to be over and after the 
Parliament session is over, they will revoke 
the proclamation so that we do not get any 
chance of discussing the manner in which 
things have been done. Here is an attempt to 
bypass Parliament. Bypassing Parliament in 
this manner is again objectionable, if I may 
put it in that Way. 

Therefore, Madam Deputy Chairman, the 
entire episode of Rajasthan shows that this 
Government is not in a position to reconcile 
itself to the verdict of the people. They will 
say, have we not reconciled ourselves today in 
West-Bengal, Kerala and other places? Of 
course, you will. Why won't you reconcile 
yourselve with the verdict in Kerala when you 
have got nine members, where political seduc-
tion is impossible, whereas in Rajasthan or in-
UP. we see the Congress seducers coming up. 
What is happening in UP? From the 
Opposition, from the period of suspension, 
people had been sought to be bought; having 
bought them, they could not digest them, a 
revolt has started within their party. Now, it is 
shaking, Mr. Chandra Bhanu Gupta is 
shaking, his shop is about to be closed. This is 
how it is happening there. Therefore, you see. 
in Rajasthan, in Pondicherry, in other plaoes, 
in UP., they are pursuing this kind of line, 
since the margin is small.   You can try, 
whatever eon- 
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advantages you can      get, whatever 
authority you have got,  in order that the 
Congress Governments can come back to 
power. 

Madam Deputy Chairman, since we are 
discussing this, I regret that the President did 
not refuse his assent to the Proclamation.    I 
say this    thing. But here I am again on a    
constitutional point.    I know, I will be told 
that  parliamentary  democracy means that 
the President is the constitutional head, and 
that the      President    must always assent  to  
whatever  is placed before him by the 
Council of Ministers.   Normally, it is a 
sound proposition.    But if a wayward 
Government violates the Constitution,  if a    
wayward  Government  commits  unconsti-
tutional acts, if a     Government     in power 
places the    narrow      partisan interest 
above the interests    of    the nation and 
above democracy, then it is the duty of the 
President to invoke his full   moral     and     
constitutional authority.    I am not saying 
any other authority, but he should      take     
the moral authority.   Cannot the President 
say, "If you do such a thing, find out another 
President.    I shall    not    be here.   I shall 
never lend my signature, for example, to the 
continuance of the emergency, to 
devaluation or to this kind of act as in 
Rajasthan?"    It is always open to the 
President to say so.   This Congress Party     
wants,    to treat the Presidential office as if it 
'is a glittering ostentation meaning nothing to 
the nation but   serving    their interests.    
One day, well,    they   will come to grief for 
it.   I stand for the superiority of Parliament, 
I am second to none in upholding it.   But I 
would not like the Presidential  office to be 
made nonsense by      the manner    in which 
the Congress Party    wants    to use it. 

Therefore, the time has come, I say, for us 
to seriously think as to how our President 
should function. With non-Congress 
Governments functioning in some States with 
60 per cent and more votes going against the 
party •which controls the Centre, the Presi- 

dent of India must necessarily re | sent the 
mood and temper   of     cur people. Electoral 
verdict is something that should not be 
disregarded at the Rashtrapati Bhavan.    The 
President's mind should be applied to the 
Constitution,   to the masses, to the constitu-
tional processes as a whole, and if it is so, then 
it should     be     seriously thought of.    What 
has been done  in Rajasthan or sought to be    
done    in certain other place is patently urn 
stitutional at least in spirit, if not to letter. It is 
a fraud on the Constitution.    Hence, the 
President,      as the defender of the 
Constitution, the protector 0! the Constitution, 
must come forward with his moral authority, 
play it in full measure so that he can restrain 
the hands of a partisan, unconstitutional,  ill-
advised and    malic; Government.    That is 
what should done. 

Madam Deputy Chaiirman, I sajd the same 
thing yesterday, I feel it again today,- and I 
would like to say it again in this context, that 
the time has come for us to find out such a 
President who would be watchful about this 
action of narrow party considerations, who 
would have sufficient faith 'and act from the 
point of view of democracy . . . 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT): Madam, on a point of order. Mr. 
Bhupesh Gupta was so far skirting on the 
border line. But now he has said specifically 
that we should think of finding another Pre-
sident. Now I think he has gone beyond the 
limit . . . 

AN HON. MEMBER: Presidential 
election. 

SHRI K. C. PANT: ... by in directly 
casting a  reflection on him. 

SHRI BHUPESH GUPTA: I have not said 
anything. Whether you find him or not, I am 
not giving any opinion. I am not at all 
bringing in any name, as you know. You are 
canvassing, some of you, for somebody or 
others. I have no candidate in mind. 
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SHRI K. C. PANT: The President cannot  

be discussed here. 

SHRI BHUPESH GUPTA: Constitu-
tionally, the Proclamation is issued in the 
name of the President and hence, I would like 
to suggest a President as would not oblige you 
the moment .  .  . 

SHRI K. C. PANT: Mr. Gupta will allow 
me—when he says that the President has 
obliged us in this case against the spirit of the 
Constitution, that is an implied criticism of 
the President. That is not made. He cannot 
make it. 

SHRI BHUPESH GUPTA: Oh! yes. The 
trouble with you is this. My young friend Mr. 
Pant, I have crossed many swords in my time 
in the House earlier, during the last years of 
your father, but I hope he will gradually 
develop the acumen, skill and the 
parliamentary ability of his father, and if he 
had been alive today, he would have seen the 
point that I am making. Unfortunately, he is 
not there. But he is young, he is to grow old. 
But the trouble is that one young blood is got 
mixed up with very bad, old blood. Young 
blood, if it is to be good, should get a little 
isolated from the contaminated blood. 

THE DEPUTY CHAIRMAN: Mr. Gupta, 
you are on a very delicate issue.   No 
reflection on the President. 

SHRI BHUPESH GUPTA: No, no. It  is  
not  delicate. 

THE DEPUTY CHAIRMAN: On the 
principle laid down in the Constitution you 
make your speech. 

SHRI BHUPESH GUPTA: That article 
says, that the President should act on the 
advice of the Council of Ministers. Well, the 
question is whether it is binding. The 
convention says that it is binding. But 
suppose the advice is patently bad. Suppose a 
mad m^n is the Prime Minister of the country 
and he goes and says, I am ordering shooting 
at sight all over Delhi. Well, is the President 
to act on his advice? No. 

Suppose a banchcha comes to cap- 

ture the power in Delhi through elections 
somehow or the other and he advises the 
President on these lines. Can he say, "I will do 
that"? He will not. It is a very important 
principle. You are quite right, Madam Deputy 
Chairman. Recall the history of the Weimar 
Republic. After the World War it was one of 
the finest Constitutions ever written by a 
bourgeois jurist and a Constitutional lawyer 
for Parliament. The Weimar Constitution was 
not discarded by law or amended. It was 
subverted ffom within. The President, under 
the Weimar Constitution!, permitted the 
Prime Minister, or the Chancellor, as they 
called it, to violate it step by step. And when 
Hitler came he demanded complete violation 
In a particular manner which is open to doubt. 
He said he would go on violating it. The 
Weimar Constitution remained. The President 
remained and Fascism came; War came. 
Now, therefore, it is a matter of study for all 
Constitutional lawyears and political students 
and students of political science as to how the 
great Constitution with all Its limitations was 
flouted and raped in the name of the 
Constitution and how the President was 
helpless and allowed the Fascist to take 
charge of the nation who committed the 
crimes humanity has never known. I am not 
saying that it is going to happen. But this is a 
very relevant point. Therefore, I say the 
President should not have issued this 
Proclamation, all the more so after we had 
presented 93 members of the Rajasthan 
Assembly at Rashtrapati Bhawan. Never such 
a thing has happened. 

It was beyond all doubt that the Congress 
did not have the majority. After the 
presentation of 93 people at the Rashtrapati 
Bhawan, why did the President not ask Mr. 
Chavan to revoke the Proclamation? Why did 
he not advise the Government to revoke the 
Proclamation? In fact, why did the 
Government not revoke it? I will attribute it 
to; (i) partisan interest of the Congress Party, 
and (ift taking the President for granted. I can 
give so many Presidential stories. 
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15 years. I have known Presidents also. But I 
would not give it. As you yourself said, it is a 
delicate subject as to how kitchen Cabinets 
are run. 

THE DEPUTY CHAIRMAN: Come to the 
issue, Mr. Bhupesh Gupta. 

SHRI BHUPESH GUPTA: I know you 
will also be shocked because 1 want this 
Congress to get out lock, stock and barrel. 
That is what is my mission in life. That is 
what I am here for. Therefore, I am not 
interested in their scandals and quarrels, in 
their fight for spoils of office, as you know. 

Madam, Deputy Chairman, how could we 
have faith in this Government? Now this 
Government is bringing in Supreme Court 
retired Judges to executive posts. What will 
happen to this country? Why are they bringing 
Supreme Court Judges here for executive 
posts, Vice-Chairmanship, or Vice-
Presidentship? Find other people, 
educationists and so on, independent people. 
But this is how they function. Even when we 
defeat a Minister, the ex-Finance Minister, 
Mr. Sachin Chaudhuri, immediately an 
appointment has to be found for him in 
England as the High Commissioner for India. 
Are we living in a Moghul Raj that all the 
women in the court, whom the Badshah loves 
must be admitted to the harem, must be a part 
of the harem? Are we living in a situation 
when all those who have been Ministers can 
never be commoners, that they must always he 
High Commissioners or Ambassadors or 
Governors or Up-Rashtrapati or some such 
thing? If nothing else, he must be the 
Chairman of the Reforms Committee. Have 
you reached the stage when you cannot think 
of anything except this, that you must always 
be in high positions? Is the talent of the 
country so wanting that you cannot find talent 
except from the circles of defeated Congress 
candidates or politicians or superannuated 
politicians of the ruling party? There is no 
decency left. 

Therefore, Madam Deputy Chairman, I say 
and I say with regret that the President of 
India has been ill-advised by the Government. 
That is what I say. Therefore, the President, 
whoever he may be, should know how to 
stand up to the illegal, unconstitutional, 
partisan methods of this party that controls the 
Central Government or, for that matter, the 
Union Council of Ministers. 

Finally, before I sit down, I would even 
now at this late hour request you to cancel the 
Proclamation, the only honourable thing to do. 
Immediately cancel the Proclamation. 
President Radhakrishnan should advise that if 
they cannot show probity, they should at least 
show common decency. Let this Government 
show common decency by revoking the 
Proclamation, by inviting the Leader of the 
Sam-yukta Dal to form the Government, by 
summoning at once the Rajasthan Assembly 
and allowing the Congress Party there to sit in 
the Opposition, and if they have got the 
support, topple the Government and get back 
to the Treasury Benches. I know the Treasury 
Benches is their first love. They love the 
Treasury Benches more than they love their 
wives and children, i can well understand their 
feelings for the Treasury Benches. They stick 
to them like the leeches. But let them for a 
while sit in the Rajasthan Opposition and see 
how we feel. After all, I am sitting here for the 
last 15 years feeling the agony and the 
suffering. Then if you have a majority, you 
can get back to the Treasury Benches. 
Therefore, Rajasthan is the acide test. Do not 
bring in another political issue. The issue is 
Constitutional. Which political parties are 
there, is not the matter. At the moment the 
matter is whether the Opposition, that 
commands the majority, is going to have its 
right, as given by the Constitution, to form an 
alternative non-Congress Government. Well, 
that is the only issue. 

THE DEPUTY CHAIRMAN:    Now you 
should wind up. 
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Rajasthan Assembly should be called 
immediately is the question. What right have 
they got to suspend the Assembly? The 
Assembly is supreme and sovereign in its 
right, and you are invoking your Central 
authority to suspend a State Assembly, and 
yet you are talking eloquent, waxing eloquent 
about Centre-State relationship. It is sheer 
nonsense. The Rajasthan example shows that 
the Congress does not sincerely mean good 
Centre-State relationship. If they had meant 
it, they would have followed the logic of it. 
What th:y say they do not do. 

THE DEPUTY CHAIRMAN: That will 
do. 

SHRI BHUPESH GUPTA: Therefore, we 
say that this should be done, done at once. 
Madam Deputy Chairman, I demand before 
this Parliament the Rajasthan Assembly should 
be recalled; it should be summoned because 
we want to make it known to the people that it 
is Parliament which is supreme, that if during 
the Parliament Session the Assembly can be 
adjourned, if it. had been suspended for the 
time being, then it is during the Session of 
Parliament, again, that it is brought to life and 
placed in its rightful position. This is my final 
demand. But I know the young Minister will 
not be in a position to answer this. I should 
like this question to be answered by the Prime 
Minister or the Home Minister himself. 
Because he is very young I do not like to use 
any harsh words against him. But j should like 
to use some harsh words against the Prime 
Ministe- although she is not older than I, and 
certainly against the Home Minister who is 
slightly older than I am. Therefore, Madam 
Deputy Chairman, the Home Minister should 
come and give an answer to what we have said 
and face certain questions that we may still 
have to ask. The Home Minister should not run 
away after having committed the rape of the 
Constitution in Rajasthan. 

DR. (MRS.) M A N G L A D E V I  
TALWAR (Rajasthan): Madam Deputy 
Chairman, much has bsen said already. When 
I was listening to Mr. Bhupesh Gupta's speech 
I thought I was sitting in a political meeting 
a2id Mr. Bhupesh Gupta was speaking there 
on behalf of his party. He has talked about 
everything that he could think of excepting on 
one subject and that was about the subject of 
Rajasthan. Mr. Gupta said that the President's 
Rule was unconstitutional. I would remind 
him of one thing. I would read before you and 
this august House a cutting from "The Patriot" 
which has Mr. Gupta's leanings. It is to-day's 
paper with the heading 'Crisis deepens in 
Rajasthan— Cracks in Dal repo-ted'. It is 
'From our correspondent'. It is not a Congress 
Member who has written it, it is from the 
paper's own correspondent and it says: 

"March 30, Jaipur: The move to give a 
formal shape to the Sam-yukta Dal of 
the various Opposition parties and 
independent legislators in the suspended 
Rajasthan Assembly collapsed to-day 
when a meeting of the Opposition 
legislators this morning abandoned the 
idea of formulating a constitution for the 
Dal". 

Next it says: 
"The draft of the Constitution was 

.circulated yesterday and the meeting 
was convened this morning at the Janata 
Party office to approve it." 

What happened?— 

"Most of the speakers at the meeting 
opposed the move and suggested that 
various parties should function 
separately in the legislature." 

Later it goes on to say: 

"Even the suggestion made by 
Maharawal Laxman Singh of Dungarpur 
to elect Raja Man Singh     of     
Bharatpur as  acting 
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secretary of the Dal or the purpose of 
convening meeting's was not accepted by 
the legislators. 
Today's development according to 
political observers, marked the 
beginning of the end of the efforts to 
instal a non-Congress Government in 
Rajasthan. 
The Swatantra-Jana Sangh circles were 
to-day taken to task at the meeting by 
CPI member Rama-nanda Aggarwal for 
'misrepresenting' the position of his 
party in regard to the proposed Sam-
yukta Dal." 

Mr. Aggarwal is the President of the 
Rajasthan Jan Sangh. 

SHRI SUNDAR SINGH BHANDARI 
(Rajasthan): He is not mentioned here. He is 
the other Ramanand Aggarwal. 

DR. (MRS.) MANGLADEVI 
TALWAR: 1 am reading,    I    am not 
speaking on my own. 

SHRI SUNDAR SINGH BHANDARI: Do 
not confuse with the two Aggarwals. 

DR. (MRS.) MANGLADEVI 
TALWAR: 

"Mr. Aggarwal told the meeting of the 
Opposition legislators that his party 
would maintain its separate and distinct 
identity in the Assembly." 

SHRI SUNDAR SINGH BHANDARI:  
Perhaps you  follow. 

DR. (MRS.) MANGLADEVI 
TALWAR: 

"He had only offered to extend his 
support to the Samyukta Dal on the basis 
of the 17 point programme. He however 
made it clear that his party would 
support the Samyukta Dal in the forma-
tion of the Government. Mr. Aggarwal 
objected   .    .   ." 

So they are not agreed even now. The 
Samyukta Dal was not formed before the 
elections were held. It is only alterwaids that 
efforts have been made and there are great 
differences of opinion. 

I would now refer to another point, rie said 
that the Opposition patries nave formed, fheir 
Dal which can form an alternative 
Government in Kajasthan. That is not quite 
correct. Mr. Gupta suggested the taking away 
of the powers of the President and the 
Governor regarding the legislations in the 
States. 

SHRI SUNDAR SINGH BHANDARI: He 
h-vs not involved th* President.    Only 
Governor he said. 

DR. (MRS.) MANGLADEVI 
TALWAR: Later on he mentioned that the 
President should have acted independently of 
the advice of his Council ot Ministers. One 
thing 1 would suggest 10 this august House, 
through you, that our democracy is based on 
parliamentary Government and parliamentary 
form of Government is in existence in 
England only and we have taken many things 
from that country. There should be a conven-
tion in this House—I can speak only for this 
House—that the President should not be 
discussed in this House because the President 
is the Head of the State and he is supposed to 
be. and he is, above parties, all political 
parties. 

[THE VICE-CHAIRMAN  (SHRI M. P. 
BHARGAVA)  in the Chair] 

 
DR. (MRS.) MANGLADEVI 

TALWAR: Let me speak. I do not disturb 
anyone of your party. Let me have my say for    
a few minute* 
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THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): I will only refer Mr. Chordia 
to the definition of the Finance Minister. 
"Finance Minister includes any Minister in 
the Ministry". 

SHRI V. M. CHORDIA: What is the rule? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): You look up the Rules. You 
continue your speech, Mrs.  Talwar. 

DR. (MRS.) MANGLADEVI 
TALWAR: I was referring to the convention 
that we should develop in this august House 
that we should not discuss the Head of the 
State as it is the convention in England. There 
is a constitutional monarchy in England. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Just a minute. Item 2—
definition of the Finance Minister says 
'Finance Minister includes any Minister'. 

SHRI V. M. CHORDIA: Thank you. 

DR. (MRS.) MANGLADEVI 
TALWAR: There the constitutional monarch 
or the Sovereign is not discussed and on the 
same lines we should act. 

SHRI R. S. KHANDEKAR (Madhya 
Pradesh): Even though the rule says that; but 
you can ask anyone of them to come. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): That is a differenl matter. 
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series of Ministers in the Finance Ministry 
and they can be asked to be present. 

SHRI VIDYA CHARAN SHUKLA: You 
continue. Mrs. Talwar. 

SHRI A. P. CHATTERJEE (West Bengal): 
Are you guiding the House, Mr. Shukla? Who 
are you there to ask the lady to proceed or 
not? You should know your position and 
limits. 

DR. (MRS.) MANGLADEVI TALWAR: 
I was referring that it would be a healthy 
convention to be developed  in  this  House. 

Now x refer to a few points about the 
Rajasthan Budget which I have stood to speak 
on. There is an allotment of Rs. 12 crores for 
drought relief and for the scarcity areas. This 
is not enough. I think there should be more. 
There has been the failure of rains in 1963, 
then in 1965 and again in 1966. So like Bihar 
the entire expenditure on famine relief should 
be borne by the Cantre. In the present case the 
Centre has not borne the full amount. 

Power scarcity in Rajasthan is a chronic 
disease with the result that no big industry can 
be established in the State. So alternative 
sources should be found for electrification of 
the State. Experts from the Irrigation 
Research Institute at Poona should be invited 
to assist the State experts about the 
Gandhisagar dam where water is very scarce. 
What remission in land revenue is being 
given to the peasants in the drought-affected 
areas? Just as it has been done in Punjab? I 
tnink it is desirable and it   is necessary to 
give them relief. 

Sir, I am grateful to the Finance Minister 
to sanction a special loan tc clear the State's 
overdraft drawn or the Reserve Bank. 

Then, in the Fourth Plan the Centrt should 
allocate some big industries tc 

Rajasthan in order to remove the regional 
disparity in the matter of industrialisation. 

I am glad that the Government has 
appointed a man of the stature of Sardar 
Hukum Singh as Governor of the State. He is 
an independent person having no party 
affiliations. I hope that would please the hon. 
Members on the opposition side. 

SHRI SUNDAR SINGH BHAN-DARI: Is 
he not a Congressman? 

DR. (MRS.) MANGLADEVI 
TALWAR: Well, he has been an inde-
pendent, and even now he will be so. 

There is one more point that 1 would like to 
make. Now Mr. Bhu-pesh Gupta has referred to 
Bengal and other States having non-Congress 
Governments. I do not want to do that but I 
would like to say this that violence has been 
encouraged by some of the political parties. It is 
a two-sided sword; like a boomerang it will go 
back to anyone who preaches it. and the Calcutta 
episode is an example of it, and whichever 
Government •comes to power will have to face 
the . violence indulged in by people of different 
times, because the people were influenced or 
incited by some of the political parties before the 
Elections to take to violence. There fore. I think 
it is in the interests of the people of India, and 
also of the political parties to only resort to cons-
titutional and peaceful means even if they want 
to oppose any other party or any other 
Government of the day. 

With   these   words,   Sir,   I   support the 
people of India, and also of the 
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President of some cultural or?' tion. But it is 
a voluntary organisation and has nothing 
whatever to do with the Government. He 
also said that the Governor's daughter-in-law 
is employed in the All India Radio, but this 
is an all-India Service. Sha may be posted 
to-day in Rajasthan. Tomorrow she might be 
posted somewhere else. 

THE VICE-CHAIRMAN (SHRI M P. 
BHARGAVA): Let us not go into individual 
cases. 

DR. (MRS.) MANGLADEVI 
TALWAR:  It is an all-India service. 

SHRI SUNDAR SINGH 
BHANTDARI:   We are discussing    the 
Rajasthan Budget, Sir. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): You are going too far off the 
ground. 

SHRI SUNDAR SINGH 
BHANDARI: Then, Sir,   I will come back. 

 
DR. (MRS.) MANGLADEVI 

TALWAR::    Mr. Bhandari has mentioned 
that the Governor's son is   the 
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(Shri R. S. Khandekar.] Sir, you are 
aware that after    the last general     
elections     the political map of India 
has vastly changed.    In almost    half 
the number of    States non-Congress 
Governments have been installed    and    
even  at  the  Centre there is a very thin 
majority of the ruling    party,     that is 
to say,    the Congress     Party.   In  
these     circumstances it was quite 
necessary for the Congress  to have     
taken  a  realistic view of the situation 
and changed its policy.    But I am sorry 
to find that the  ruling     party  has  still     
its  old complacency or they are still in 
their own  manoeuvres  for  seeking  
office. After the general elections,  Sir,  
you are    aware that in    Rajasthan    
the Congress failed to get a majority.    
It is true that no other party could get 
more seats than the Congress Party. 
Even then when the Opposition   was 
united  and they     claimed  that  they 
could form the Government    it was 
naturally the duty    of the Governor to 
invite the leader    of the United 
Opposition and to give him a chance to     
form  a government.    This     has been 
done in other States also.    No party 
except the Congress    was the largest    
party in other States    also, but    the 
Congress    members    there were    
either more realistic or    the Governors    
were   cleverer    or more realistic and 
they invited the leaders of the 
Opposition and asked them to form 
governments.    And now we see that 
they are working fairly well in those 
States.   The same thing   could have 
been done in Rajasthan. But for reasons 
not known to us but known to the 
Governor perhaps or to    the Central  
Government,     this  was  not done.   
Time was taken and the Chief Minister 
or the proposed Chief Minister,  Shri 
Mohanlal Sukhadia,    was allowed 
some time to manoeuvre to buy or to 
make all sorts of attempts to win     over 
certain     independents. They    could 
not be won over. And then   all   these   
incidents   happened and of    that you 
are aware. I need not repeat all that 
here. Apart from the    constitutionality    
of    it    under which the Governor was 
bound    to invite     the leader     of the     
largest 

group, for the sake of democracy for which    
the Congress    Party always shouts from 
the house tops, it would have been fair on    
the part of the Governor to have invited the 
leader of the United Opposition.    But    
that he did not do.   I do not know   per-
sonally     whether  there     were     any 
motives  behind     it  or whether     he 
wanted to shield the proposed    Chief 
Minister, Shri    Sukhadia. Why    thii has 
not been done I do not know, but it just 
strikes my mind that before the elections as 
you will also remember, a memorandum 
was presented to the President against the 
misdeeds, a memorandum  containing 
charges     of corruption and nepotism 
against    the then     Chief Minister     of 
Rajasthan, Shri Mohanlal Sukhadia.    It 
may be that if a non-Congress was 
installed there    that    memorandum    and   
the charges    mentioned    therein    might 
have been investigated and therefore Mr. 
Sukhadia or the Governor or the Central 
leadership did not want to go into  that  
question  and they  did not want   to    get    
those   things    exposed—it  may    be    
so—and    therefore exposed it may    be so 
and herefore attempts were made to see 
that somehow  Shri   Sukhadia     was  
made  the Chief Minister    of Rajasthan.    
I say this because this has    happened    in 
Orissa. You are aware that in Orissa a      
non-Congress      Government      is 
installed and they have resolved that all    
cases of ministerial    corruption before 
taking over    the power there, should    be    
investigated.    Even   the Congress Party 
there has joined    in this demand    and in 
this resolution. They     have said  not  only     
for  the period from    1956 or  1962—1    
don't remember what it is—ever since the 
attainment of independence, whoever the 
Ministers were, whatever charges were 
levelled against them, all those charges 
should be investigated and I presume that    
the Government there has agreed to that 
proposition    also. Precisely    this    
enquiry     into     the charges or the alleged 
charges against Mr.   Sukhadia might have 
prevented him from informing    the    
Governor that he could not    form a 
ministry and    somehow   ha     has   tried 
and 
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managed to    himself come back    to power 
and avoid this issue. Therefore the    whole 
manner    in which    the Rajasthan affair is 
handled smacks of a very    strinking 
atmosphere,    of a stinking    smell.    There 
is something fishy about    it all and the    
Central Government also cannot escape res-
ponsibility in this matter.    However, as I 
said, enough can be said about it and more 
opportunities will be   provided when we 
discuss the revocation of the    Presidential 
Order. So I will not dwell on this point any 
more now. But it is really very strange that 
in this way the Government should have 
handled    the    situation     and     the 
Central Government also should be a party 
to this. 

Having said this much, I would now 
come to certain specific problems of 
E',ajasthan. As we are discussing the 
Budget of Rajasthan it is my duty to refer 
to certain important problems of 
Rajasthan although I do not belong to 
Rajasthan, because the problems of 
Rajasthan are not dissimilar to 1he 
problems of the State I am coming from, 
namely, Madhya Pradesh. The problem 
of dacoits in Rajasthan is as serious there 
as in the State of Madhya Pradesh. 

I do not know what steps have been 
taken by the Rajasthan Government or 
whoever the Government may   be 
because I do not see that this will be a    
permanent    arrangement.     I am quite 
sure    and I am hopeful    that 
Prteoidenitla Tule  will   soon  be   over 
and the real  elected representatives of 
Rajasthan will be able to deliberate these 
points', to pass their Budget and take over 
the administration in    that State.      But    
for    the    time    being whoever    the 
Government    may be, they should pay 
serious attention    to this problem.    I will 
not go into the details    of every problem 
but    only just mention them so as to 
focus the attention of the Government of 
the day. 

The problem of food is acute in the 
whole country and so it is in Rajasthan too. 
Many steps have been taken [ 

to increase the    production of food-
grains but in spite of the drought or in 
spite of the failure of the Congress 
Government in the last 20 years no 
special efforts were made to increase 
foodgrain production.    Like  Madhya 
Pradesh in Rajasthan also there   are 
many rivers which have long ravines. 
They are there on account of nature; like  
Chambal  for  instance.   Chambal flows 
in Rajasthan also and there are other 
tributaries also that flow there. There are 
miles    and miles of these ravines and 
there    are about 3 lakh acres of land 
which can be reclaimed. These ravines 
can be reclaimed and an    agricultural    
programme   on    a planned and scientific 
basis can    be taken up there. 

Similarly Rajasthan is backward in 
industries and railways. Of course 
railways is the responsibility of the 
Centre and now the Centre is framing 
this Budget and the Centre is responsible 
for the Budget and the Centre should see 
that a good network of railways in laid 
there. They should also ensure that the 
mineral wealth of Rajasthan is exploited 
for the development of Rajasthan. 

There is one more thing. As a member 
of a Study Team of the Administrative 
Reforms Commission I had occasion to 
tour some parts of Rajasthan and I was 
very much surprised or rather grieved to 
learn that in Rajasthan all sections 
reported that there was high-handedness, 
there was great interference by the 
Executive in all spheres of administration 
including the judicial administration   of 
course at a lower level. 

It was most surprising. When I 
compared the administration of Rajasthan 
with the other adjoining States I found 
that Rajasthan was better administered, 
but with regard to ministerial interference 
or executive interference it was appalling 
and I think no State could beat Rajasthan. 
I do not know what the condition is now, 
but I do not think it will be changed 
overnight. Even with regard to small 
appointments or appoint-< 
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higher posts, nothing could be done there 
unless the Minister concerned is 
consulted or the Minister concerned 
directs it. Even if rules and regulations 
are there, Jiey are not followed. If at all, 
they are followted with impunity. They 
are followed more in their breach. 

[THE DEPUTY CHAIRMAN in the Chair] 

I was told that this was not the case only 
with a particular Service. This was so 
with the entire provincial Services, 
excepting the IAS. Now, in respect o;t 
small appointments, even appointment;! 
of peons, there was direct ministerial 
interference. Now, the Government has 
come into the hands of th« Centre, they 
should take special care to avoid this. 
This is a slur on the Rajasthan administra-
tion. I am not divulging the secrets of the 
Committee, but this was a fact that was 
reported to me by almost every section 
whom I met there. This was most 
surprising. Similarly, there the 
Government servants had grievances 
aboiKl; their service conditions, etc. I was 
told that there were staff councils, but I 
do not think the staff councils are any 
good to the Government servants. The 
Rajasthan Government had appointed Mr. 
Mathur, who was a Member of the other 
House and who is a member of the 
Administrative Reforms Commission, to 
look into it and he has produced a very 
beautiful report on the Rajasthan 
Administrative Service. I do not know 
how much of it is being followed in that 
State or how many recommendations the 
Government have accepted and how 
many recommendations they have not 
accepted. So I would urge upon the 
Central Government for the time being or 
the people's Government which will be 
there after some time, to look into the 
special problems of the Government 
sertv»ant(s' and tof the entire 
administrative structure in Rajasthan. 

Then on«  thing I found     in     the 
Budget is the mention of privy purses. 

You  are  wware  that  the   ex-Rul is and 
the  small )and  big     Ja,girdars played 
great havoc, if I may say so, in  the  last  
elections     not     only  in Rajasthan, but 
also   in other Statu. There was a demand 
that the concentration of money in the    
hands of a few privileged     Rulers     
should     be curtailed.    If this is allowed 
to grow, then hardly there would be any 
fine and fair elections.    If you look    into 
the election results of certain States you 
will find that the hold  of old Rajas and 
Maharajas    still prevails.   For some time 
they were either lying   low  or   they  
were  with     the ruling  party.    But  
when  their  deal could not be settled with 
the ruling party they opted out and they 
tried their  power   in   this   election.     
They have  tested   it.    They  have  
become confident that with their money, 
with their influence,  with their traditions, 
with   all   the .(gUlamoui;  these   Rulers 
have  even  now,  they  can  win  over 
large sections of the people and get 
themselves   elected  to  Parliament   or to 
Legislatures and capture    powei. I think 
this is a very dangerous thing for 
democracy, because it is not going to be 
free and fair election.   It means that  
money  will play its  part  and, therefore, 
the time has come to consider whether 
these privy purses should be given to these 
Princes. Soon after the elections    there 
was    a demand that    the privy purses    
of the ex-Rulers  should  be  discontinued     
and there was an argument that it could 
not be done because of the convenant. To 
state that this is convenant or an 
agreement is not  enough.     We have 
seen that even the British people hat so 
many convenants    with the Raja-, and 
Maharajas.      If they could     bf changed,   
why  not  these  convenants which     the      
Central      Government entered into, at 
the time of integration or reorganisation 
of States? They should be changed now,  
if they  are being misused in    this way.    
Therefore, I demand that these privy 
purses should be either stopped or 
curtailed and     some change in the     
electoral law should be made whereby a 
person having a certain  amount- of  
money should    not contest     elections     
and 
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should not use his undue influence to win 
over the votes of the poor people. 

Now, lastly, I urge that this is not a 
very happy position in Rajasthan today. 
President's Rule is not liked by anybody. 
Even some sections of the ruling party 
are opposed to this method of handling 
the situation. Now, it was said that as 
soon as normalcy returned, the Assembly 
would be summoned, i do not think there 
was any incident after that episode some 
days ago, probably a month ago. There is 
peace in Rajasthan. It is high time that 
the Assembly was convened and the 
popularly elected democratic govern-
ment  installed in Rajasthan. 
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all such portions     should be scored out 
from the records. 

THE        DEPUTY        CHAIRMAN: 
Continue. 

 
"Charges of corruption are 

frequently made against people at all 
levels of Government, Central and 
State. Immediate disposal of these 
charges is essential. If the charges are 
false, their falsehood should be 
exposed." 

"If there is any basis for them, this 
should be admitted and rectified. Such 
admission will enhance the prestige of 
the Government." 
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SHRl A. P. CHATTERJEE: Madam 
Deputy Chairman, no sadder com-
mentary upon the way in which the 
Congress Party has been dealing with 
democracy can be provided than this 
Proclamation under article 356 of the 
Constitution in relation to Rajasthan. 

I have heard in the course of the Budget 
Debate interpellations and interjections 
from the Benches on the other side to the 
effect that, well, the Congress is still the 
majority party in most of the States 
though in some of the States the 
Congress has not been able to form the 
Ministry. But than the question is not 
really that, and I think the Members of 
the ruling Party should now begin to 
appreciate and realise that actually the 
disintegration has started. The saddest 
part of it is this that though the 
disintegration of the Congress as the 
ruling party has started in the country, the 
Congress Members refuse to read the 
writing on the wall ana go on committing 
a grave affront, a great outrage on 
democracy just after the election in 
Rajasthan. Weli, it is correctly said that 
those whom the gods want to destroy first 
make them mad, and I am quite sure that 
the Congress what it has done imme-
diately after the election, in spite of the 
fact that they lost so much of prestige 
throughout India, that itself shows that 
they are persisting in careering through 
the mad path which they have chalked 
out for the last 20 years for their 
complete destruction. 

Madam Deputy Chairman, we are now 
discussing a Budget and I do not know 
by what right or by what authority except 
the right of authority of authoritarianism 
we are discussing a Budget for a State 
which had its election and by virtue of 
that election the elected representatives 
of that State ought to have discussei their 
own Budget, their State Budget, a 
Budget which could have brough welfare 
to the State. It was for them to discuss 
their Budget. But as interlopers, so to 
say, we are discussing the Budget for 
Rajasthan. We are discussing the Budget 
for Rajasthan by virtue of an aberration 
of the Constitutional democracy which 
has been presented to us in the form of a 
Proclamation under article 356 of the 
Constitution. No greater abuse of the 
rights of the Constitution has ever been 
seen than this distorted application,    this   
unwarranted,   un- 
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democratic application of the principles 
of the Constitution. 

Madam Deputy Chairman, 1 do not 
know under what authority actually the 
provisions of article 3J6 have been 
invoked in over-ruling the popular will in 
Rajasthan and in upsetting the Assembly 
there and setting up the President's Rule. 
I know the answer will be this, that we 
have done it in accordance with the letter 
of the Constitution. 3ut is it all? Is it 
really the last word on democracy? I 
should say that the spirit of the 
Constitution has abo to be complied 
with; the spirit of the Constitution has 
also to be obeyed. If the spirit is not 
respected, you cannot justify your action 
by pointing to this fact that the letter of 
the Constitution has been obeyed by you, 
because it is not a question of arguing a 
case or pleading your own brief in a 
court of law. It is actually a case of 
pleading your case before the political 
forum of the people of India. And I am 
quite sure, Madam Deputy Chairman, in 
that pleading before the forum of people 
of India Government have lost their case, 
the Congress Party has lost their case. 
The Congress Party has nothing to show 
to the people that what they have done is 
in consonance with the canons of 
democracy. It is a sad thing that we here 
in this House are now discussing the 
Budget for Rajasthan instead of the 
elected representatives of the people of 
Rajasthan. I know these words are 
bandied about outside and inside the 
House that, "Well, the representatives 
were the Rajahs and Maharajahs 
belonging to the Swatantra Party who 
may not have much to say on behalf of 
democracy", this, that and the other. 

I am not going into xhat question 
whether the Rajas and Maharajas are 
democrats. We are not the persons to see 
that and that is not the point for 
discussion here. The point for discussion 
is that if the people of the State chooses    
the Rajas and    Maha- 

rajas as their representatives, who are 
you, busy bodies here in this Ministry, to 
point out to them that they should not 
have the rule of the Rajas and Maharajas 
which they have chosen for themselves 
and not the rule of the President which 
you choose to impose upon them? Is that 
the principle of democracy which you 
want to impose? Is that the principle of 
democracy which you want to inplement? 
The principle of democracy is that the 
rule must be of the representatives of the 
people. You cannot dictate to the people 
which representatives they will choose 
and whom they will elect. If you begin to 
give instructions to the people, if you 
begin to say to the people that their 
choice is wrong, along that channel 
comes Fascism. Along that channel 
comes dictatorship because immediately 
you think that you are wiser than the 
people, immediately you want to impose 
your own personal rule upon the people. 
That way really dictatorship is brought 
about. That way really Hitlerism 
flourishes. It is not the business of the 
Ministry to say which representatives 
will rule a particular State and which 
representatives will not rule. Therefore it 
was a travesty of democracy to have 
issued this Proclamation. Look at the 
circumstances in which this Proclamation 
was issued. The circumstances are tell-
tale circumstances. The circumstances 
are such as to point out unmistakably that 
the Congress party was not willing to 
have a non-Congress Ministry in 
Rajasthan. I do not know really if the 
stake was only Rajasthan. Perhaps the 
stake was the Congress rule in the other 
States also, perhaps in the State of U.P. 
also. They wanted to browbeat the 
people, they wanted to browbeat the 
representatives of the people and by 
issuing the Proclamation in Rajasthan 
they wanted to rule the other parts of 
India also. The stake was much higher for 
the Congress than actually it was sought 
to be represented to the people. Really 
they wanted to have clamped upon the 
entire country their own rule even though 
the people 
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dismissed    their rule    through    the 
ballot boxes.   

You know     the  circumstances     in which 
the President's Rule was promulgated    in     
Rajasthan.     On    27th February Maharawal 
Laxman    Singh was there.   He may be a 
Maharaja. I am a Communist and not an 
apologist for the Maharajas. If I was given 
my way, then I would be the first person to 
take away the Privy Purse    from them but 
these Congress people are giving them    the 
Privy Purse.    The Congress    Ministry    is 
nursing    the Rajas   and   Maharajas,    the  
hoaders and  blackmarketeers  as  well  as  the 
monopolists.    They are nursing them. I am 
not an apologist for the Maharajas and 
Maharanis but what I say is that you cannot 
really dictate    to the people what kind of 
Government they will have.   The people of 
Rajasthan    elected the Maharajas,    maybe 
Maharajas     and Maharanis     and on 27th     
February      1967      Maharawal Laxman     
Singh,  the Leader     of the non-Congress  
Opposition  Party  went to  the   Government     
and  said:   'We have the majority and you 
must call -us to  form  a  Ministry'.    You  
know this Governor,    who poses    to be a 
great  philosopher,   whose  philosophy only 
consists in how to throttle the democracy—
actually it appears    that "whatever  be  his  
democracy,    whatever be his philosophy, 
that is not a democratic     philosophy—
invited     on 4th March    1967 Mr. Sukhadia,    
the Chief Minister, who was carrying on the 
Caretaker Government, according to him, in 
the State of Rajasthan and asked him to form 
the Government. There were disturbances and 
on 12th March Mr.   Sukhadia     definitely  
and categorically says that he is not in a 
position to form a Government.    Yet the     
Governor     does    not    call    the 
Opposition to form    a Ministry, Yet the    
Governor    does    not    call    the Leader of  
the  non-Congress  Opposition to form a 
Ministry and to have a  democratic   
Government  in  Rajasthan.    It was his 
obligation to do so. I know the letter of the 
Constitution is now being so    much talked 
about here but according to article 164 was 

168 RS^-7. 

it not obligatory upon the Governor of    
Rajasthan to    have a    Ministry which would 
advise him and if it was obligatory!—because   
article   164  says that there shall be a Council 
of Ministers to advise the Governor,     and 
there is no way out of it that    the Governor    
must have a Council    of Ministers to advise 
him, if the article says this—was it not his    
obligation to see that a Council of Ministers   is 
drawn from a party which will have a  majority     
in  the  Legislature     in Rajasthan? It was 
quite clear at that moment—on 12th March—
when    Mr. Sukhadia said to the Governor: 'I 
am not prepared, I am not in a position to form 
a Ministry—and when article 164     laid     the     
obligation    on    the Governor to have a 
Council of Ministers—I     use the word     
'obligation* because    it    was    obligatory on 
the Governor to form a Council of Ministers—
I  use  the    word    'obligation' without    a    
Council    of Ministers to advise him—if that 
was his obligation, if Mr. Sukhadia declined to 
form    a Ministry, was it not his duty to call 
the     Leader    of    the    non-Congress group 
to form the Government, who had definitely 92 
Members behind him and     one     Communist    
Member    is saying that he   will    support a 
non-Congress Ministry but not a Congress 
Ministry'.    So he had 93 Members on his     
side,  giving     the non-Congress Opposition    
a clear    majority.    That was his  obligation 
but that was not to  be.    This Governor,  who  
dabbles in philosophy, who dabbles in politics, 
goes beyond his depths and issues a statement.     
Look  at     the  statement which he has  given.    
I  have rarely found this line of reasoning from    
a constitutional   Governor,   a   Governor who    
ought    to      a      Constitutional Governor,  
according     to the Constitution. He says this:   
"I feel that    I cannot conscientiously    call 
upon the other  group."  Is  it  left  to his  con-
science     to  call  one     group  or the other?  
Is it left to his  discretion to call one    group or 
the other?     You know that article 164 does 
not give, in the  formation  of  a  Ministry,  any 
discretion     to  the  Governor.       The 
discretion of the Governor    is really 
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according to the Constitution, to certin 
specified matters and those are specified 
in the Sixth Schedule, they are. 
mentioned in paragraphs 18 and 19 of the 
Sixth Schedule. Really in those matters 
the Governor can exercise his discretion. 
He cannot exercise his discretion in any 
other matter. There is no discretion at all 
involved in having a Ministry formed to 
carry on a democratic Government in 
Rajasthan and yet the Governor says 'I 
cannot conscientiously call upon the other 
group.'. What conscience is there in the 
Governor not to have .called the non-
Congress' Opposition to form a Ministry? 
I would say that he betrayed his 
conscience, he butchered his conscience 
by not calling the non-Congress 
Opposition to a form a Ministry. It does 
not rest here. I would say that Dr. 
Sampurnanand, in issuing the statement, 
acted like a modern Don Xuixote who 
wanted to tilt at the wind mill of 
democracy. 1 know he is now having to 
retire or go out. That is the lot or that is 
the fate of all Don Xuixotes who want to 
tilt at the windmills. He was tilting at the 
windmill here. He has said: "These 
people have - deliberately broken the law 
themselves." How did they break the 
law? Look at the gem of a statement 
which the Governor has made. 

Madam, I have taken only fifteen 
minutes. You will please allow me five 
or  seven minutes more. 

THE DEPUTY CHAIRMAN: Five 
more. 

SHRI A. P. CHATTERJEE: Seven 
minutes. 

Now, Madam Deputy Chairman, what 
he says in the letter? He says this: They 
refused to leave the jail saying that they 
would not go unless everyone arrested in 
connection with the agitation was 
released simultaneously. And now, 
Madam, this is the example of the 
lawlessness of the persons who were 
already put inside 

the jail by   the    Sukhadia    Government.      
Madam,   I   am  just  placing this before 
you and before this House that  if  certain  
persons  who  are Jail,  if they  say' that 
they  cannot really  bring  to  bear  their  
influence upon    the    people    unless    
all    the people arrested in connection 
with the agitation   are   released,   is   it   
breaking the law?   Is it saying something 
defiance of the law?    I think that it is the 
pre-condition for normalisation of 
conditions in a particular area when the 
leaders say,   'You release all and then we 
shall take charge of the normalisation  of 
the  conditions  in     the State."    And 
because they said    this, therefore this 
Governor comes forward and says that 
they said this;    therefore they are persons 
wedded to law and therefore I did not 
invite them. Madam,  it  would be  a bad  
day for democracy in India when the 
Governor should be given the discretion 
1t> find out whether particular represe> 
tatives elected by  the people are or are  
not  wedded   to  law   and  democracy, 
and say, according to his own subjective 
opinion, as to who is  the person wedded 
to law and who is "he-person wedded not 
to law and then to call persons to form the 
Ministry. It would be a bad day for 
democracy if  such   a   thing   comes   
about.    But then we have to say this with 
regret that  this   has   come   about,  and  
this Governor has now come forward with 
a statement which is not worth    the ink 
even with which it is   written.   It is a 
statement which does not bear ; moment's 
scrutiny.    And then    what else has been  
done?     According     U article 356 the 
President has to act on the advice of the 
Governor or he has to act on his own 
motion.    It is admitted that he has acted 
on the advice of the  Governor,  and  as I 
told you,  Madam,  the  whole thing     
was done on the 14th of March, 1967. 
Now on the  14th of March the caretaker 
Ministry of Mr. Sukhadia was on the 
saddle.    It it quite imaginable, therefore, 
that the Governor who, according to 
article 163 of the Constitution cannot  act   
on  his   own  motion  but must act on the 
advice of the Minis- 
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try, acted on the advice of this caretaker 
Ministry of Mr. Sukhadia, a Ministry which 
had lost its majority in the Legislature, which 
could not claim the majority in the LegislaUa 
c and who definitely said on the 12tr«. of 
March that he could not form the Ministry. 
Yet, on the advice oJ Mr. Sukhadia and his 
group, Dr. Sampurnanand acts, and on the 
basis of the report of Dr. Sampurnanano the 
President issues the Proclamation. Madam 
Deputy Chairman, this, in my submission, is a 
great affront to democracy. Yet, we of this 
House are asked to discuss a Budget which 
the elected representatives of the people ought 
to have discussed. 

One word more, Madam, I will say, and it 
is  this. 

THE DEPUTY CHAIRMAN; Yes, 
continue. 

SHRI A. P. CHATTERJEE: One word 
more. 1 asked for more but you gave me only 
five minutes more. It is not even that. Even 
the five minutes are not yet over, Madam. 

THE DEPUTY CHAIRMAN: You have 
only one word more to say, and I think one 
minute should suffice. 

SHRI A. P. CHATTERJEE: I have not a 
Gargantuan mouth and I cannot express 
everything in one minute. It is all right; only 
two minutes. 

Now, Madam, it has been said in the course 
of the debate in this House that the President 
should or should not have acted in a particular 
manner. Of course I have got my reservations 
on this point. I will never agree with these 
observations made as to when the President 
should or should not act up to the advice of a 
Minister or the advice of the Home Minister 
or the Prime Minister. If the President acts on 
his own initiative and does not act on the 
advice of the Ministry, well, then again a kind 
of dictatorship will come, which certainly I 
cannot approve of, and which I certainly do 
not support.    But  that  is  not  the   ques- 

tion; it is not a question of really criticising 
the Proclamation of the President; the 
Proclamation has "Been made by the 
President no doubt on the report of the 
Governor. But again, according to the 
provisions of the Constitution the President 
also acts on the advice of the Ministry. Really 
therefore the Congress Ministry in the Centre 
had advised the President to issue the 
Proclamation under article 356.    Therefore  
the  whole  thing . . . 

THE DEPUTY CHAIRMAN: Now I think 
you must wind up, because there are two 
more speakers. 

SHRI A. P. CHATTERJEE: I am winding 
up within a minute. 

Therefore it is not a question of really a 
Proclamation issued by the President in his 
own individual judgment; it is a que tion ol 
the issue of the Proclamation by the President 
on the advice of the Congress Ministry there 
and the Congress Ministry at the Centre 
advised the President to issue the 
Proclamation under article 356 of the 
Constitution, and this advice has been given 
by the Congress Ministry in violation of all 
principles of democracy, in violation of the 
expressed wishes of the people of Rajasthan 
who wanted to have their own representatives 
to rule them, and not the President to rule 
them through the same Governor who put 
them inside the jail and killed seven persons 
by firing and who again suggested the 
winding  up of the Assembly. 

THE DEPUTY CHAIRMAN: That will do. 

SHRI A. P. CHATTERJEE; The last 
sentence I will say. It is now high time and 
proper—of course two Congress Ministers 
have said "trUf they are thinking of revoking 
the Proclamation —it i» bigh time that they 
should not mark time, and we expect them, 
and the people of India expect them—well, if 
the.y do not want to dig their own graves 
further—to revoke this Proclamation without 
any further delay, if they have got any little 
sympathy or 
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much time I shall limit my intervention 
only to a few broad points which have 
been raised and which concern my 
Ministry. Madam, the Governor's action 
has actually formed the basis of most of 
the criticism that hon. Members from the 
Opposition have levelled. The initial 
judgment of the Governor regarding the 
strength of the respective parties, may 
have been right or may have been wrong 
but there was no justification for taking 
this matter on to the streets £0 challenge 
the judgment of the Governor. The 
Opposition members who were talking of 
democracy here should have realised that 
the best course for the Opposition 
members in Rajasthan Assembly was to 
wait for a few days, three to four days, 
when the Assembly was going to be 
convened and in that Assembly session 
they could have proved that the judgment 
of the Governor was wrong and Mr. 
Sukhadia did not command the majority 
in the House. That would have been a 
constitutional action and nobody ~ could 
have had any objection to that course of 
action being followed but it was most 
unfortunate that the Opposition leaders in 
Rajasthan decided to take this matter on 
to the streets, organised demonstrations, 
formed a Sangharsh Samiti, issued all 
kinds provocative statements made all 
kinds of provocative speeches and 
brought about such threat to law and order 
under which no democratic Government 
couid function in Rajasthan. I do not want 
to dwell upon the details of this matter 
because it has been argued very well and 
threadbare in public in newspapers but 
this fact stands out completely that 
unfortunately the Opposition members in 
Rajasthan did not live up to their 
profeaftiannif their love of democracy 
while tackling this matter.    I wish they 
had. 

The other thing that has been said here 
is that there was no real threat to peace in 
Rajasthan when the Central Government 
decided to promulgate President's rule in 
Rajasthan. It can be proved with 
reference to documents;  it  can  also  be 
proved     with 

reference to newspapers, with reference 
to the statements issued by i   various 
leaders of the Opposition statements 
issued by the Convener of the Sangharsha 
Samiti, that there was a real threat, a very 
big threat to peace in Rajasthan in case 
the democratic process was allowed to 
continue 

SHRI SUNDAR SINGH BHANDARt: 
On what date was it issued? That we must 
note. 

SHRI VIDYA CHARAN SHUKLA: I 
am not yielding because I have no time. 

When the Governor called upon Mr. 
Sukhadia to form the Government then 
the M. L. As. sitting in Opposition 
decided that they will organise a protest 
day. They sent telegrams all over to 
organise a protest day and they also 
decided that they will not allow the 
swearing in caremony to go on. This was 
the threat posed by the Oppostion and 
because of this the only course that was 
left open to the Governor was to advise 
the President to take over. 

 

THE DEPUTY CHAIRMAN: We 
have a discussion on this on Monday and 
tnen you can raise your points. 

SHRI VIDYA CHARAN SHUKLA: It 
is a patent fact that the independents in 
Rajasthan could not be entirely depended 
upon for their loyalty to this group or 
that. It wa» clear from the way they kept 
on writing notes to this party or that 
party, giving their allegiance to this party 
on one day and to another party on an-
other day, and it would have been very 
undesirable for anybody to depend on 
these independents. So the only course 
left open to the Governor was to call 
upon the largest single party in the 
legislature to try and form the 
Government.   And if as 



1759      Budget {Rajasthan)       [31 MAR.  1967 J 1967-68 1760 
our friends in the Opposition say the 
Congress did not have the majority they 
were not required to wait for more than 
three or four days to test whether the 
Governor's judgment was right or their 
judgment was right and I wish they had 
adopted the democratic process to decide 
this matter. 

It was also questioned, Madam, why the 
Governor called upon the Congress Party 
in Rajasthan legislature to form the 
Government  and the instance of Kerala 
was quoted when the Communist Party 
which was the largest single party in 
Kerala was not called upon to  form   the  
Government  in  Kerala. But my friend 
who raised this matter forgot  that  earlier 
in Madras     there was  a  precedent.    In     
1952     Mr.  T. Prakasam who was 
ieac3rfg~~the largest single party was 
called upon to form the Government 
although he did not enjoy a clear majority 
in the legislature and there was no 
objection raised  then.    So thi.q  matter is     
always left to the discretion and    
judgment of   the   Governor  concerned    
Taking all  the  factors  into  consideration  
he can decide which leader to invite and 
which to invite for forming the Gov-
ernment.    I would say that here the 
judgment of the Governor was quite sound 
in asking the leader the largest single party 
in the legislature to come forward and try 
to form the Government. 

Then, Sir, hon. Members raised a point 
about the delay in the judicial enquiry 
being instituted to enquire into the 
unfortunate firing that took place in 
Rajasthan. As we have already explained, 
immediately the Government took a 
decision to order a judicial enquiry into 
the firing the Government requested the 
Chief Justice of Rajasthan High Court to 
name a Judge and as soon as the name of 
the Judge who agreed to enquire int othis 
matter was given to us, immediately the 
announcement regarding the Commission 
was made. There was no delay as far as 
we are concerned. 

The Governor has also been criticised 
for keeping with him Home, Ap- 

pointments and other Departments and 
giving seme other Departments to the 
Advisers. I would r^nfiafrSon, Members 
that it is not always obligatory for the 
Governor to have Advisers and I would 
invite your attention to the case of 
Punjab. When the Governor's rule was 
imposed in Punjab just before partition 
the Governor did not appoint any 
Advisers.' He performed all the functions 
until the State was divided and 
democratic Governments were installed 
in them. So it is very unfortunate that hon. 
Members have chosen to attribute 
motives to the Governor for keeping 
Home and other Departments with him 
while having some Advisers to look after 
other things. 

SHRI sUNDAR SINGH BHANDARI: 
This is a good pick and choose; there is 
no doubt. 

SHRI VIDYA CHAR AN SHUKLA: 
If he had appointed no Advisers then he 
would have been 'dealing with all the 
subjects. So I do not think hon. Members 
can say that that would have been better 
than this. 

It is rather unfortunate that personal 
attacks have been made on a respectable 
person, a person who is respected in the 
country as a very learned man, a man 
who is famous for his intelligence, his 
erudition and his philosophical attitude 
towards life. 

SHRI V. M. CHORDTA: His services 
to the Congress also. 

SHRI VIDYA CHARAN SHUKLA: I 
would only say that that kind of personal 
attacks lead us nowhere. 

Then there were few points which were 
made by Mr. Bhupesh Gupta about 
Ministers being mislead by bureaucrats 
and all these things. I do not think we can 
take such charges seriously because we 
hear them day in and day out. They have 
been repudiated. Probably Mr. Bhupesh 
Gupta has some experience of Kerala and 
perhaps he has heard something about 
West Bengal.   As far as we are 
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concerned we go by our own judgment 
and we are not mislead by anybody. I 
think, Madam, I have taken the time that 
was given to me and I would say that the 
House should pass the Budget of 
Rajasthan. They should not have any 
doubt about the bona fides of either the 
Governor or of the Central Government 
in connection with the PresiaenTs Rule. 

SHRI BHUPESH GUPTA: I raised 
another point. Will the files of the 
Rajasthan Government remain safe, 
because the Congress people before they 
went out of office had destroyed some of 
the files? Have you taken care to see that 
files of the Rajasthan Government remain 
where they are? 

SHRI VIDYA CHARAN SHUKLA: 
Well, I presume that such care is being 
taken. 

SHRI K. C. PANT: Madam, I am 
grateful to the hon. Members who have 
particiDated in this debate for their 
comments and suggestions and I hope 
that the Rajasthan Government and the 
Rajasthan Legislature, when it comes 
into being, will take their comments into 
account. I can assure hon. Members that 
the Government here is as anxious as they 
are that a popular Government should be 
resorted in Rajasthan. 

SHRI AKBAR ALl KHAN; And very 
soon. 

SHRI K. C. PANT: It is not without a 
trace of regret that this state of bringing 
forward this Budget has been accepted by 
us. We hope that the situation there will 
normalise very soon. 

Now, much of the debate that has taken 
place today could well have taken place 
on Monday and it would have given me 
the opportunity of hearing more on the 
budgetary and financial aspects of the 
Rajasthan situatirn. For instance, from 
Mr. Bhupe- h Gupta, I would have had 
the benefit  of hi» knowledge and experi- 

ence on the financial matters of Ra .;-
•than, but he devoted his attention more 
to the political aspects and deprived me of 
that benefit. Whatever there is to be said 
on the political aspects has been covered 
by my colleague who just spoke and, 
therefore, Madam, I shall confine m , -
self to budgetary and financial aspects 
and to a few general remarks of a 
political nature perhaps somewhere in the 
course of my speech. Now, so far as the 
budgetary position of Rajasthan goes, the 
position briefly is this and I will not go 
into details. There is a revenue deficit of 
Rs. 19 crores in the Revised estimates for 
1966-67 as against a budgeted revenue 
surplus of Rs. 0.89 crores. There is an 
overall deficit of Rs. 16 crore« as against 
a nominal budgeted surplus for 1966-67, 
and in 1967-68, the overall deficit is 
estimated at Rs. 3 crores That is the 
overall position. So far a' the Plans go, in 
1966-67 the total Plan outlay was Rs. 48 
crores. The Central assistance was Rs. 
38-6 crores. In 1967-68 the State 
Government has unfortunately been 
unable to find anv resources to contribute 
to the Plan The Plan provision is now of 
the order of Rs. 33 crores, which entirely 
consists of Central assistance. 

Then, there is one other matter which I 
think I should mention of a budgetary 
nature, i.e., in relation to overdraft. At the 
beginning of the year, the overdraft of the 
Rajasthan Government stood at Rs. 22 
crores with the Reserve Bank. This was 
cleared at the end of June, 1966. Now, the 
estimate of overdraft at the end of the 
current year is Rs. 16 crores. The House 
know3 that there is an obligation on the 
part of the State* to clear their overdrafts 
before the end of the current month. It is 
proposed to sanction a special loan to the 
State Government to clear this overdraft, 
subject to recovery in the next two years. 
Both the loan and the partial recovery for 
this year a*e reflected in the budgeted 
figures. This matter was raised yesterday 
also. We are  discussing    with    various     
State 



1763      Budget (Rajasthan)       [31 MAR. 1967] 1967-68 1764 
Governments the best ways and means to 
avoid unauthorised overdrafts in future. Now, 
Madam, I shall not take the1 time of the 
House with more details concerning the 
Budget. 

Now, I shall try to deal with some of the 
points that have been raised in the course of 
the debate. Referring to my hon. friend, Shri 
Bhupesh Gupta, I should first thank him for 
his very graceful references to me, very warm 
and kind references, which I heartily 
reciprocate. I take this opportunity also of 
reciprocating the very kind sentiments 
expressed yesterday by Shri Rajnarain. I have 
the greatest affection for both of them and it is 
incidental that we are on either side of the 
House. I hope that it will not interfere with the 
warmth of their feelings towards me. Coming 
to the debate, I could feel the torment of soul 
through which Mr. Bhupesh Gupta and Mr. 
Chatterjee should have passed while 
suggesting that the Congress Government 
should not remain in Rajasthan, because they 
were well aware of the alternative and I dare 
say that if they are honest with us, they like 
the alternative even less than the Congress 
Government. They can denv it, but the 
alternative in Rajasthan to the Congress 
Government is something that cannot gladden 
their hearts, I am quite sure of that, nor that of 
Mr. Rajnarain perhaps. That poses, to my 
mind, one of the basic difficulties of the 
present political situation in India. It is all very 
well to work unitedly to displace the Congress, 
but what is much more relevant is who 
replaces the Congress. And if the Congress is 
replaced by forces which are not to the liking 
of certain political parties, is it not honest on 
their part to realise this and to at least say in 
passing that for all its faults the Congress was 
perhaps a shade better than what is going to 
replace it? This is all what I want to say on 
this particular subject. 

Then. Mr. Bhupesh Gupta referred to the 
fact that double standards were applied in the 
case of Kerala and Rajasthan.   The most 
outstanding fact 

of the case in Rajasthan as wen as the case in 
Kerala was that the Governor's advice was 
accepted. That is the central fact in both the 
situations and I (Tare say that if the Governor's 
advice had not been accepted, then the 
Congress Government here at the Centre 
would have been charged with murdering the 
Constitution with much more validity than it 
is today. It acted strictly in accordance with 
the constitutional provisions. Whether the 
Governor exercised his judgment rightly or 
wrongly, is another matter. I personally think, 
knowing him as I do, he is a very fair man and 
that to the best of his conscience he must have 
exercised his judgment fairly. I think Mr. 
Rajnarain will bear me out. He may have 
made a mistake, but not consciously or 
wilfully. I have too much respect for him as a 
person to think that he went out of his way to 
do something which he thought was wrong. 
But that is beside the point. The central point 
is he gave certain advice and it was obligatory 
on the part of the Central Government under 
the Constitution to accept that advice. If it had 
not been accepted, the Central Government 
would be open to the charge of acting contrary 
to the Constitution. So, the central point in 
both these States is the same and no double 
standards have been followed. 

SHRI A. P. CHATTERJEE: Is it obligatory 
on the part of the Central Government to 
accept it? They should have1 refused it. Is it 
not in the Constitution that the president 
should satisfy himself? 

SHRI K. C. PANT: My friend would 
perhaps like to refer to the relevant clauses, 
and he would realise that in this matter the 
Governor's advice is the advice that ig 
accepted by the Centre, and not to accept it is 
not open to the Central Government. 

Coming to the other point which Mr. 
Bhupesh Gupta made, which he has often 
made and which the other opposition parties 
have made, his point is  that Congressmen  
like to stick to 
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That is the colloquial phrase which he 
used.   Perhaps there is a certain human 
frailty among Congressmen and they like 
to stay in Power.    Perhaps some of our 
friends opposite are not completely free 
from this virus, and now we find that in 
many of the States all kinds of combi-
nations are taking place just to come into 
power.    I  can understand    that the 
Congress which has  gone  to  the people 
with a certain programme with a certain 
policy, with a certain manifesto, when it is 
returned in a majority,   is  impertinent   
enough  to   form Governments.    But I 
cannot    understand how parties with  
diametrically opposite    programmes(    
diametrically opposite policies, who have 
gone    to the people with their respective 
policies, can be disloyal to the people and 
form  Governments   with  their  oppo-
sites.      I    cannot    understand    this. 
Madam, because, it is betraying    the 
confidence of the people.    They have 
been elected by the people    because they 
hive gone to the people with a certain 
programme, with    a    certain image.   
How can the Communist Party which  has  
gone  to   the  people  with a  certs in 
image combine    with    the Jansanyh, 
with the Swatantra Party or with the D.  
M.  K.?    But     they got together to form 
Governments. So, I do not want to rub it 
in as it is such an obvious point.    But I 
think those who li re in glass houses  
should  not throw utones at others. 

Then, Madam, there were some points 
made by Mrs. Talwar. She raised the 
question of drought relief. I certainly can 
throw a lot of light on that. I have papers 
here, but I do not want to take the time of 
the House unnecessarily with details. The 
main point is that ever since 196S 
Rajasthan has been suffering from a 
series of droughts, except in the year 
1964. In 1963, 1965 and 1966 there were 
repeated failures of rain, and this has 
necessitated relief measures having to be 
taken all along from 1963-64. This year 
}t was particularly bad with the result 
that while    Rs.  1.31 

crores was spent in 1965-66, in 1968-67 
the expenditure rose to Rs. crores. In the 
course of last year Rs. 12 crores was 
spent on drought and famine relief 
measures in the State of Rajasthan, and 
the bulk this) if I may say so, was met by 
assistance from the Centre. This has 
affected the State's finances, the overall 
budgetary position to the extent of Rs. 11 
crores. Among the relief measures that 
were taken were: 

Suspension of land revenue. 
Offering of persons who could work 

employment in relief works in 
scarcity areas. 

Adequate arrangements to ensure 
drinking water. 

Fodder     at  cheap  rates  for 
cattle. 

All those persons who were n«n fit to 
work on relief works were 
allowed gratuitous relief. 

Proper arrangements for the sup 
ply of foodgrains to the affect 
ed population—foodgrains 
were   supplied    through 
price shops. 

In the next financial year, that 1967-68 a 
provision of Rs. 7.75 crores has been 
made for providing relief to the affected 
people. As a long-term measure there is 
the Rajasthan Canal and the State 
Government has also prepared another 
outline of a scheme for permanent 
improvement of drought affected areas. 
This scheme-is at present under the 
consideratior of the Ministry of 
Agriculture anc the Planning 
Commission. 

I think that this should prove 
satisfactory, and although I have some 
more details to give, I do not think it will 
be necessary to go into them at this 
stage. 

Mrs. Talwar raised the question of 
chronic power scarcity in Rajasthan. 
Madam, the fact of the matte t is that   
power   scarcity   has  hit   Rajas- 
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than in the last couple of years, particularly in 
the last year, because of the shortage of 
rainfall and the fact that Gandhisagar Dam 
where this water was collected and from 
which electricity was generated could not 
therefore generate the power that was 
expected to be generated by it, and this has hit 
industries also in Rajasthan. The generation in 
Gandhisagar is reduced to 24 MW, 
Rajasthan's share of that being 12 MW, from 
August to March, and only 5 to 6 MW from 
April to July as against the generating capacity 
of 90 MW. One can see what a serious 
shortage it is. Rajasthan's State Electricity 
Board took a number of emergency steps to 
cope with the situation. It constructed 132 KV 
Ratangarh-Jaipur line in a record period of 
three months. It commissioned all the 
available units including the uneconomical 
and old sets. It procured and installed 
additional diesel generating sets. It purchased 
a gas turbine at a cost of Rs. 70 lakhs and 
installed it at Kota. There was a question the 
other day as to why the gas turbine was not 
commissioned. It was not commissioned 
because its generating cost was very high as 
compared to the selling price of power in 
Rajasthan. Now negotiations are going on 
between the consumers and the Electricity 
Board to work out a price acceptable to both 
after which I hope it will be commissioned. It 
is anticipated that the power position will 
considerably improve during the next few 
years and the firm genera :ing capacity will 
increase from 95 MW at the end of the Third 
Plan to 501 MW at the end of the Fourth Plan 
period. The major projects which are likely to 
be completed are: 

(1) Satpura  project  from which 
Rajasthan  will  get  125 MW; 

(2) Rana Pratapsagar from which it will 
get 40 MW; 

(3) Rajasthan Atomic Power project 
from which it   will    get 

200 MW, the    entire quantity 
generated. 

I would only add a word about the rural 
electrification scheme. I will not say that the 
progress has been entirely satisfactory but 
there has been progress. The number of 
localities electrified has increased from 1200 
at the end of the Third Plan to 1700 at the end 
of th2 first year of the Fourth Plan. Wells 
have been energised from 6800 to 10,900. 

There were a couple of other questions. 
There was some question about 
industrialisation. Industries are coming up, 
and while I do not want to go into details, I 
would only like to assure her that the draft 
outline of the Fourth Plan envisages an 
investment of Rs. 107 crores on the following 
undertakings: 

1. Khetri   Copper  Smelter. 
2. Zinc Smelter at Udaipur. 
3. Precision  Instruments  Factory 

at Kota. 
4. Hindustan Machine Tools Fac- 

tory at Ajmer. 
5. Sodium   Sulphate   Plant    and 

Salt Washery at Sambhar. 

These are all Central public sector projects. 
Apart from these there are some private 
sector projects as well as some State projects. 

Mr. Bhandari referred to the fact that the 
Congress had given relief measures in certain 
districts and had taken advantage of this in 
getting returned. Again it is a very difficult 
argument to meet. Would he have preferred 
that n0 relief measure* should have been 
given so that the Congress would not have 
been returned? I do not think he possibly 
could have meant that. Now, here _ is the 
position. He referred to two districts, he 
referred to Dungarpore and Banswara. 

SHRI SUNDAR SINGH BHANDARI: I 
have not referred to anything. 
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SHRI K. C. PANT: But I can give you 
the position in these two districts, if you are 
interested. In any case, in these two 
districts, about Rs 2J crores were spent as 
against Rs. 11.7 crores of total expenditure. 

Now, I think I have almost done with 
most of the points that have been raised. 

Shri Khandekar raised a point about the 
necessity to grow more food and tackle this 
problem of ravines. Well, both the Forest 
Department and the Agricultural Department 
are carrying out work in the ravine areas to 
arrest further deterioration of soil and to 
have reclamation and afforestation of the 
ravine areas. In the Third Plan, 1,460 acres 
were treated by the Forest Department. 

I do realise that perhaps some of the points 
raised by hon. Members have not been 
covered in my reply. The main reason for 
that is that I just do not have the time. I have 
been told that we have got to cover the 
various other items still—the Appropriation 
Bills and something else—on the agenda. 
So, I would not like to take up rnone time of 
the House. The only point is this. I do not 
know whether it is the wish of the House to 
have another debate on the Appropriation 
Bills. But if the House does not wish to have 
another debate on the Appropriation Bills, I 
could easily waive my introductory 
speeches to the Appropriation Bills and 
thereby save some more time. I leave it 
entirely to the House. 

THE DEPUTY CHAIRMAN: Now you 
can move the next two Bills, Mr. Pant. 

THE RAJASTHAN APPROPRIATION 
(VOTE ON ACCOUNT) BILL, 1967 

THE RAJASTHAN APPROPRIATION 
BILL, 1967 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT): Madam, I move; 

"That the Bill to provide for the 
wi'hdrawal   of certain   sums   from 

and out of the Consolidated Fund of the 
State of Rajasthan for the services of a 
part of the financial year. 1967-68, as 
passed by the Lok Sabha, be taken into 
consideration." Madam, I also move: 

'That the Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consolidated 
Fund of the State of Rajasthan for the 
services of the financial year 1966-67, 
as passed by the Lok Sabha, be taken 
into consideration." 

The questions were proposed. 
THE   DEPUTY   CHAIRMAN:    We 

have taken very   much   time on General 
Budget and therefore Iwoul< like hon. 
Members to be brief. 

 


